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POST BUYBACK PUBLIC ADVERTISEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS/ UGVLSMS0000019955 / 2w/oa/202¢
BENEFICIAL OWNERS OF EQUITY SHARES OF ZYDUS LIFESCIENCES LIMITED 2 ngjai“lﬂ‘}@iéﬂ*/ i 2da, “I{03.00.202¢ ouou0U A3,
This post buyback public advertisement (“Post Buyback Public ") is being made in compli with Regulation 24(vi) and dvgecid udwots ude st e ¢ sauacy/-
other applicable provisions of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, as amended (‘Buyback GVLSMSD000016692
Regulations) regarding completion of the Buyback. This Post Buyback Public Advertisement should be read in conjunction with the public wlatanien Gz dried e e Aoy, o @ 1 2w/02/20%5
announcement dated May 20, 2026, published on May 21, 2026 (“Public Announcement”), the addendum to the public announcement dated 3| e sy UL s ARl ABL 2uae, 03.05.202¢ o3.on02 AW
May 27, 2026, published on May 28, 2026 (‘Addendum to the Public Announcement’), the letter of offer dated May 31, 2026 (‘Letter of TS Al 45/ sssesal
Offer’) and the offer opening advertisement dated June 2, 2026, published on June 3, 2026. Al capitalized terms, unless defined herein, shall SPucierend v
have the meaning ascribed to them in the Public Announcement read with the Addendum to the Public Announcement and the Letter of Offer. voviswsonogo1o7ss
1. THE BUYBACK g3/ pthsy
' 4 jcl 2 e -y (<\ ©3.0¥.202 99.09.202¥ AW 3.
1.1 Zydus Lifesciences Limited ("Company”) had announced the Buyback of not exceeding 87,30,158 (sighty seven lakh thirty thousand r"“.‘i“:i“;i’iﬁff:f‘! A Qﬂ‘ r“ ‘l o evraga/
one hundred and fifty eight) fully paid up equity shares of the Company, each having a face value of INR /- (indian Rupee One only) s N
(“Equity Shares”), representing 0.87% of the total number of Equity Shares I the pald-up equity share caplital of the Company, at a price Y [;"'&?' ” afor/202¢
of INR 1,260/~ (Indian Rupees One Thousand Two Hundred and Sixty only) per Equity Share (‘Buyback Price”), payable in cash for 2@ 32212-2 v auigllas / UL L B L LD U2 L 3T e o3.00202€ 19,0020y A1,
an aggregate amount not exceeding INR 1100,00,00,000/- (Indian Rupees One Thousand One Hundred Crore only) (‘Buyback Size") Colleus efvjens uda / 5| 4099356/
from all of the Equity Shareholders/ Beneficial Owners, including the members of the Promoter and Promoter Group, who hold Equity FAA Blond uda
Shares as of the Record Date i.e., Friday, May 29, 2026, on a proportionate basis through “Tender Offer” route as prescribed under the
Buyback Regulations, Companies Act, rules framed thereunder including the Share Capital Rules and Management Rules, to the extent “G‘“{j{if“i“ﬁ“‘;“““ e u/02/202€
applicable, and the Listing Regulations (‘Buyback’). The Buyback Size does not include transaction costs viz. brokerage costs, fees, ] uddnetasiudy | o3.0m.2028 ononzozg a3
tumover charges, applicable taxes such as buyback tax, securities transaction tax, goods and services tax, stamp duty, etc., expenses ettt duzoud R 80300/
incurred o to be incurred for the Buyback like filing fees payable to the SEBI, advisors legal fees, public announcement publication
expenses, printing and dispatch expenses and other incidental and related expenses, etc. (“Transa s”). The Buyback Size UGVLSMS0000000706 ﬁ‘“mmlq-‘w zmsﬂ A G121 i (22 2u/02/202¢
represents 5.16% and 3.84% of the aggregate of the total paid-up equity share capital and free reserves of the Company as per the latest LA ’1‘ et ol 2 i*““ 03.08.202¢ o¥.0¥.202U AT
; f gregal 2ed suAaS ue/ o 14 Eellucs 16 e o wE .
audited standalone and consolidated financial statements of the Company as at March 31, 2026, respectively. Snduoud elzusute Tt el a09¢3c/-
1.2 The Company adopted the Tender Offer route for the purpose of the Buyback. The Buyback was implemented using the “Mechanism for GNAUNISO00006391
acquisition of shares through Stock Exchange” nolfified by the Securities and Exchange Board of India (“SEBI") vide SEBI circular no. o S au/02/2025
CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015, read with SEBI clrcularCFD/DCRz/CIR/P/20|6/|3| dated December 9, 2016, SEBI El aqous-olaoud i 03.05.202¢ A%.04202 AW
circular no. SEBI/HO/CFD/DCR-ICIR/P/2021/615 dated August 13, 2021 and SEBI circular no. SEBIHO/CFD/PoD-2/P/CIR/2023/35 oud- agend ude secsl-
dated March 8, 2023, and such other circulars or notifications, as may be applicable, including any amendments or statutory modifications
for the time being in force. He 0 5t 4 ou/o3/202¢
! IR e iy 03082028 01012028 ke
1.3 The tendering period for the Buyback opened on Thursday, June 4, 2026 and closed on Wednesday, June 10, 2026. Bt Besens e Byl 5 2
et sladtmliaond e ae exenras
2. DETAILS OF THE BUYBACK ©
2.1 87,30,158 (eighty seven lakh thirty thousand one hundred and fifty eight) Equity Shares were bought back under the Buyback, at a price Gurd ‘*‘“‘3*'
of INR 1,260/~ (Indian Rupees One Thousand Two Hundred and Sixty only) per Equity Share. o, i ‘“*‘ e
22 The total amount utiized in the Buyback is INR 1099,99,99,080/- (Indian Rupees One Thousand Ninety Nine Crore Ninety Nine Lakh
Ninety Nine Thousand and Eighty only) excluding Transaction Costs.
23 The registrar to the Buyback i.e. MUFG Intime India Private Limited (formerly Link Intime India Private Limited) (‘Registrar’), considered UGSRTMS0000003250
51,454 (fifty one thousand four hundred and fifty four) valid bids for 81,72,41,315 (eighty one crore seventy two lakh forty one thousand . oty sl sy AFNRY 15 oW/o3/203¢
three hundred and fifteen) Equity Shares in response to the Buyback, resulting in the subscription of approximately 93.61 times the L R R Y ©03.0¥03% 0209303y AW,
maximum number of Equity Shares proposed to be bought back. Of the total 51,718 (fifty one thousand seven hundred and eighteen) owuall epafletwaud s ‘ i 4 a q e »(g_‘ S gsi i 3 G ,_l o 2go0gan/
bids received, 264 (two hundred and sixty four) bids for 14,849 (fourteen thousand eight hundred and forty nine) Equity Shares were not v e
considered since they were ot Eligible Shareholders as on the Record Date. Additionally, of the total 81,72,63,131 (eighty one crore 3 alez g2 2ed & 20,09 ailzar sl (2 e
seventy two lakn sixty three thousand one hundred and thirty one) Equity Shares for which bids were received, bids by 173 (one hundred 2 ([Bice-di) wisel 21, (G0 e 2e ol
and seventy three) Eligible Shareholders for 3,306 (three thousand three hundred and six) Equity Shares under the Reserved Category e, A, S /%, ¥, 263
and 28 (twenty eight) Eligible Sharenolders for 3,661 (three thousand six hundred and sixty one) Equity Shares under the General "“""‘ @ U, vaL ‘
Category, were over and above their shareholding as on the Record Date, and hence such Equity Shares have not been considered for i, Ay, Gzl
the purpose of Acceptance. UGNADSO000038546 ow/o3/202
24 The details of the valid applications considered by the Registrar are as follows: mmeéiﬁﬁum s ©03.04.303¢ 13,0930 X ;C‘:::‘q v
Particulars Number of Equity | Total valid bids |  Total Equity Response
Shares reserved | receivedinthe | Shares validly (%) HCFBARSECD0001019522, -
in the Buyback category tendered 2 by m: ;5:;';;:; . i | 22.08.202€ 0c.09.2023  AAWI.
Reserved Category for Small 1309524 44,748 34.18,025 261 2. Beudeyiiigans = Fd oy, ugo029/-
General Category for other Eligible 74,20,634 6,706 81,38,23,090 10967 "‘\‘
Total 87,30,158 51,454 81,72,41,315 9361 Gt o Gt (o) (it us
25 Al valid bids were considered for the purpose of with the Buyback , Public i

with the Addendum to the Public Announcement and lhe Letter ol Offer. The communication of acceptance/ re]ecllon has been dispatched
by the Registrar through emaill physical mode to the relevant Eligible Shareholders on Wednesday, June 17, 2026

26 The settlement of all valid bids was completed by Clearing Corporation on Wednesday, June 17, 2026. The Clearing Corporation has
made direct funds payout to Eligible Shareholders whose Equity Shares have been accepted under the Buyback. If bank account details
of any Eligible Shareholders were not available or if the funds transfer instructions were rejected by RBI or relevant bank, due to any
reason, then the amounts payable to the Eligible Shareholders were transferred to the concerned Seller Member for onward transfer to
such Eligible Shareholders.

o 3 Adersen () AL o
Al - a5.06. 2025, 3o v

2.7 Equity Shares held in dematerialized form accepted under the Buyback were transferred to the Company's D
June 17, 2026. The unaccepted Equity Shares in dematerialized form have been returned to the respective Eligible Sharenolders/ lien
removed by the Clearing Corporations on Wednesday, June 17, 2026.

2.8 The extinguishment of 87,30,158 (eighty seven lakh thirty thousand one hundred and fifty eight) Equity Shares in dematerialized form is
currently under process and shall be completed on or before Monday, June 29, 2026.

3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN

31 The capital structure of the Company, pre and post Buyback, is as under:

) PRUDENT ARG 3iees e shie alfar s, Sl vl 219, deugg gotrardie, ey, el fedleaooay, Hegh:
| LIMITED [ERCERTENY Al22-: U74900DL2011PLC225445
HidL Y-t

sl | Al

sr. Particulars Pre Buyback Post Buyback” lst “‘/'*"“é@“;f‘“ Gurd-r et ysai (Riet 2 G2 Rictsed HIcH A A cudl 2
No. No. of Equity Shares | Amount (in INR) No. of Equity Shares | Amount (in INR) SSEIREN R R Gt IS
1. [Authorised Share Capital 172,50,00,000 Equity | 172,50,00,000 172,50,00,000 Equity 172,50,00,000 HCFVLSSECOD001040380 G2 etz -tot: @nf: ag-i2et 2212, et oot 243 (5220 340 e 4. ¢, 00,00 243 R
Shares of INR 1/- each Shares of INR 1/- each wleo-rdlR/ a1 sl iz s, (oke) g a4 @ e % 03.0%.202¢ 10.02.20 2
s edous watous/ Gl actans, aug: a0 ] 030%20} A0.023023 AT
2. |Issued, Subscribed and Fully 100,62,33,990 100,62,33,990 99,75,03,832 99,75,03,832 e e ol a3gazo0/-
Paid-Up Share Capital fully paid-up Equity fully paid-up Equity Shares
Shares of INR 1/- each of INR 11- each
* Subject to extinguishment of 87,30,158 Equity Shares. HCFSRTSEC00001013900 s ow/o3/203,
3.2 Details of Eligible Shareholders from whom Equity Shares exceeding 1% of the total Equity Shares bought back and accepted under the B grsulene 3%/ L 03.08.202¢ [A1.02.2022 | AIAWE
Buyback are as under: s Fall 2o13e5/ AAne3/
sr. Name Number of Equity | Equity Shares accepted | Equity Shares accepted
No. Shares accepted | asa % of total Equity | as a % of total Post
under Buyback Shares bought back | Buyback Equity Shares* ”“i‘{jﬂyﬂlﬂd‘}g" wossaons
1._|ZYDUS FAMILY TRUST 63.49,542 7273 4 a o3.0%.202 |a2.00.2023| A3,
2| LICI NEW PENSION PLUS GROWTH FUND 418,746 4.80 .04 LufRig e 2/ ceeazcl-
3| PARAG PARIKH LARGE CAP FUND 1,69.079 1.94 02 AU Y fett "
4. |KOTAK MAHINDRA TRUSTEE CO LTD A/C 94,908 1.09 .01
KOTAK NIFTY NEXT 50 ETF Gurdez e haBraund sz ﬁ:‘a .
Total 70,32,275 8055 070
* Subject to extinguishment of 87,30,158 Equity Shares. i b
B vyl opile 24 vieell ez, B 2is > s
33 The shareholding pattern of the Company pre and post Buyback is as follows: 1 o i i o e B
Category of Shareholder No. of % to the No. of % to the Post
Shares Pre — | existing equity | Shares -Post | Buyback equity i B e g e/ awoasr03g
Buyback® | share capital | Buyback* | share capital* 4 ai A/ ©03.08.203% |01.09.2038 :; ;(‘)"’;,,
Promoter and Promoter Group and persons acting in concert (A)| 75.46,25,314 74.99 74,82,73,673 75.01 «
Shareholding of the Non Promoter(s) (B 25,16,08,676 2501
Foreign Investors (including Non Resident Indians / 7,23,96,233 719
Flls/ Foreign Nationals/ Foreign Corporate Bodies)
Financial Institutions/ Banks/ Mutual Funds/ 11,14,15,893 11.08 24.92.30,159 2499
Insurance/ Companies
Others (Individuals, Bodies Corporate, Employees, etc.) 6.77.96,550 674
Total (A+B) 100,62,33,990| __100.00 99,75,03,832 100.00
= — UGSRTS50000045212
~As on record date for Buyback i.e. Friday, May 29, 2026. a3 alea) H oWoe3/203g
* Subject to extinguishment of 87,30,158 Equity Shares. S dugur sgoud aifew ©03.08.203¢ o2ot30 | AW
4. MANAGER TO THE BUYBACK N R reowert:
ICICI Securities Limited a2 Aot v et B iz
Address: ICICI Venture House, Appasaheb Marathe Marg, T B 3;{( t wwerezs
Prabhadevi, Mumbai — 400025, Maharashtra, India . 2 5t o o3.0%.202% 0208202 AATY
P Tel. no.: +91 22 6807 7100; Fax no.: + 91 22 6807 7801 J“‘frz‘g‘;gﬁ:f:ﬁ: l; ;““l jﬂ:ﬂ‘jgx cguton/-
W8 (o [o JoTTTNT =X Contact person: Ramesh Vaswanal Tanya Twari R e S v
mail: ZLouyback@icicisecurities.com UGNAVMS0000041852 G2 detizq] ;841 39, nxuu ot 2t [
SEBI registration no.: INM000011179 Anzf/ to.00 ,;‘R o 30¢ loal 2ses | o3.08.202¢ | 12022028 l‘ﬂxgut
Validity period: Permanent At elgouS ude/ @ il -0¥.202¢ - 2
Feogod dlletet uded uegu3/-
5. DIRECTORS’ RESPONSIBILITY
In terms of Regulation 24(i)(a) of the Buyback Regulations, the Board of Directors of the Company accepts full responsibility for the T orso [ ljl By o e W/02/2025
information contained in this Post Buyback Public Advertisement and confirms that this Post Buyback Public Advertisement contains 8 wiaRieous Afsuoug w/ ”pm el ©03.08.203¢ | R0 UAW3
true, factual and material information and does not contain any misleading information. This Post Buyback Public Advertisement is issued PR Wt VA R N AwR¥39¢/-
under the authority of the Board and in terms of the resolution passed by the Buyback Committee on Wednesday, June 17, 2026. sson0nsz 5 & i
For and on behalf of the Board of Directors of Zydus Lifesciences Limited 5 A s o e o303
¢ atepud Al sy RN ¢ e s 2207203 oRor200 ey
Sd- Sd- Sd- T EREsLERa et A i ¢ouoz/.
Pankaj R. Patel Sharvil P. Patel Dhaval N. Soni UGBHRMS000002523
Chairman Managing Director Company Secretary and Compliance Officer Rl B2t / GiR Atz Au: Fau 21280 o o 2u/0/202€
DIN: 00131852 DIN: 00131995 Membership No.: F7063 W Rdlegur Giogad Bis/ “‘j“‘*‘ ‘/ 2 (2t 20 ap 3 L az¢ 2ol el wd ez aee, 1 welle ‘ 03.0%.202¢ 0€.04.202¥  ~A131°% 3.
" e/ s 4 aegann/
Dy e 1 2020 qite
HCTBARSECON001007632
s Y ou/oa/zong
lln:xgwl-u:l{gmldﬂ«wl ula et e pee 145, 03.05.202% 0c.09.2023 A3,
UL BUAIGA APATIOUS / Uit 2, 22 R 035894/
drsadd Baacud aal
UGSRTMS0000038362
Q1 B-2UB A 20/0%/203%
Fuapuoud strurous ox.oU202¢ 10002028 AN
W3¥¥VE/-
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES
NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO UNITS OR SECURITIES UNDER THE
SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS
AMENDED ("SEBI ICDR REGULATIONS®). INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK
EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS. NOT FOR RELEASE, PUBLICATION OR
DISTRIBUTION DIRECTLY OR INDIRECTLY, QUTSIDE INDIA.
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POST BUYBACK PU BLIC ADVERTIS EMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERSJ

BENEFICIAL OWNERS OF EQUITY SHARES OF ZYDUS LIF LIMITED

]

This post buyback public adverlisement (‘Post Buyback Public Advertisement’) is being made in campliance wilh Regulation 24(vi) and
other applicable provisions of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, as amended (*Buyback
Regulations'} regarding completion of the Buyback. This Post Buyhack Public Advertisement should be read in conjunction with the public
announcement dated May 20, 2026, published on May 21, 2026 "Public Annauncement’), the addendum to the public announcement dated
May 27, 2026, published on May 28, 2026 (‘Addendum 1o the Public Announcement’), lhe letter of offer dated May 31, 2025 (‘Letter of
Offer") and the offer opening advertisement dated June 2, 2026, published on June 3, 2026. All eapitalized terms, unless defined herein, shall
have the meaning ascribed to them in the Public Announcement read with the Addendum to the Public Anneuncement and the Letter of Offer.
1. THE BUYBACK

11 Zydus Lifesciences Limited ("Company”) had announced the Buyback of nat exceeding 87.30,168 (eighty seven fakh thirty Ihousand
one hundred and fifty eight) fully paid up equity shares of the Company, each having 3 face value of INR 1/- {indian Rupee One only)
("Equity Shares™), representing 0.87% of the talal number of Equity Shares in the paid-up equity share capital of the Comparny, at a price
of INR 1,260/~ (Indian Rupees One Thousand Two Hundred and Sixty only) per Equity Share (‘Buyback Price’), payable in cash for
an aggregate amount not exceeding INR 1100,00.00,000/ (Indian Rupees One Thousand One Hundred Crore only) ("Buyback Size")
from all of the Equily Shareholders! Beneficial Owners, including the members of the Promoler and Promoter Group, who hold Equity
Shares as of the Record Date i.e., Friday. May 29, 2026, on a proportianate basis through “Tender Offer” route as prescribed under the
Buyback Regulations, Companies Act, rules framed thereunder including the Share Gapital Rules and Management Rules, 1o the extent
agplicable, and the Lisling Regulations {"Buyback’), The Buyback Size doss nol include transaction costs viz. brokerage costs, fees,
tumover charges, applicable faxes such as buyback tax, securities iransaction lax, goods and services {ax, stamp duty, etc., expanses
incurred or ta be incurred for the Buyback (ike fiing fees payable o the SEBI, advisors! legal fees, public annauncemeant publication
expenses, printing and dispatch expenses and other incidental and related expenses. eic. (Transaction Costs) The Buyback Size
represents 5.16% and 3.84% of the aggregate of the tolal paid-up equity share capital and free reserves of the Company as per the latest
audited standalone and consolidated financial stalements of the Company as at March 31, 2026, respectively

Thiz Company adopled the Tender Offer route for the purpose of the Buyback. The Buyback was implemented using the "Mechanism for

acquisition of shares through Stack Exchange” notified by the Securilies and Exchange Board of India ("SEBI') vide SEBI circular no.

CIRICFD/POLICYCELL/1/2015 dated April 13, 2015, read with SEBI sircular CFD/DCR2ICIR/P/2016/131 dated December 9, 2016, SEBI

aircular no. SEBVHOICFDDCR-IVCIR/PI2021/B15 daled August 13, 2021 and SEBI ciraular no. SEBI/HO/CFO/PGD-2/P/CIRI2023/35

dated March 8, 2023, and such cifier circulars or natifications, as may be applicable, includ statutor

far the time being in force.

1.3 The tendering period for the Buyback openad on Thursday, June 4, 2026 and closad on Wednestay, Juna 10, 2026,

2. DETAILS OF THE BUYBACK

2.4 87,30,158 {eighty seven lakh thirty thousand ane hundred and fifty sight) Equity Shares wera bought back under the Buyback, at a price
of INR 1,260/ (Indian Rupees One Thousand Two Hundred and Sixty only) per Equity Shars

22 The total amount ulllized in the Buyback is INR 1099,99,99,080 (Indian Rupees One Thousand Ninsty Nine Crore Ninety Nine Lakn
Ninety Nine Thousand and Elghty anly) excluding Transaction Costs.

2.3 The registrar 1o the Buyback i.e., MUFG Intime india Private Limited (formerly Link Intima India Private Limited) (‘Registrar”), consierad
51,454 (fifty one thousand four hundred and fifty four) valid bids for B1.72.41,315 (eighty ane crore seventy two lakh forty ane thousand
three hundred and fifteen) Equity Shares In response to the Buyback, resulting in the subscription of approximately 93.61 times the
maximum number of Equity Shares proposad to be bought back. Of the total 51,718 (fifty one thousand seven hundred and eighteen)
bids received, 264 {two hundred and sixty four) bids for 14,849 {fourteen thousand eight hundred and forty nine) Equity Shares were not
considered since they wer not Eligible Snareholders as on the Record Dale. Additionally, of the total 51,72,63,131 (elgnty one crora
seventy two jakh sixty fvee thousand ane hundred and thirty one) Equity Shares for which bids were received, bids by 173 (one hundred
and seventy three) Eligible Shareholders for 3,306 (three thousand three hundred and six) Equity Shares under the Reserved Category
and 28 {twenty eight) Eligibie Sharehoiders for 3661 (Ihrse thousand six hundred and sty one) Equity Shares under the General
Category, were over and above their shareholding as on the Record Date.-and hence such Equity Shares have not been considered for
the purpose of Acceptance,

9

24 The details of the valid applications considered by the Ragistrar are as follows:
Particulars Number of Equity | Total valid bids | Total Equity Response
Shares reserved | recoived inthe | Shares validly (%)
in the Buyback catagory tendered
Reserved Category for Small Shareholders 1309524 44748 3418295 261
General Catagory for other Eiglble Sharehoiders 74,20,634 6,706 81,38,23,000 0967
Tatal 87,30,158 51,454 81,72,41,315 9361
25 Al valid bids were considered for the purpose of with the Buyback Public ead
i the A 51 e AT et 2 i Lok o Offr THe Earimiatio of s entano icfecton e bier u\spatc*\ed
by tha Registrar through emailé physical made to the relevant Eligible Shareholders on Wednesday, June 1
26 The setement of all valid bids was completed by Clearing Corperation on Wednesday, Juna 17, 2026. The Cleaung Corporation b
made direct funds payout to Eligibie Shareholders whose Equity Shares have been accepted under the Buyback, If bank account det
of any Eligible Shareholders were not available or if the funds trarisfer instructions wers rejected by RBI or relevant bank, due o any
reason, then the amounts payabls to the Eligible Sharsholders were transferred to the concerned Sallar Mamber for anward transfer to
such Efigible Sharehoiders.
27 Equity Shares haid in uemz[emnzemam accapted under the transferred to the Comparny's D
June 17, 2026. The Lnaccapted Equity Shares In dematerialized form have been returned o the respectve Eliglble Sharsholders! flan
Temoved by ins Clearing Carparatians on Weenesday, June 17, 2026
28 The extinguishment of 87,30,158 (eighty seven lakn thirty thousand ane hundred and fitty eight) Equity Shares in dematerialized form is

cumently under process and shall be completed on or before Monday, June 28, 2026.
3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN
31 The capital structure of the Company, pre and post Buyback, s as under
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Cantact Person; Arp: Chlieda Gontact Persan: 4l Mura Krishna
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‘SEBI Registration Number; MBIINMO00011338

Al eapitalized tarms usad herein a0 not Specifcally defined snad have e sam maaning as ascibed tohem in the DRHE
FeH AR i S LT ) Y NG L B SRR T AT
‘behalf of the Board of Directors

Sdi-
Dale - June 17, 2028 Riddhi Harish Yarma
Place - Crandrapu, Meharashtia Company Secretary arid Compliance Oficer

SEBI Ragistrstion Number: INRI00000221

Cantast Person: Ricshi Harish Vams, Gompany Secretary and Compliance Offcer, Tel: + 81 7122398123 E.mal -’eslcrs@cnl\ i Website: vva:cilin s i e T
r articulars re Buyl _ 0st Buyback® ]
OUR PROMOTERS: MOHIT SATISHKUMAR CHADDA, ANUJ KRISHANLAL CHADD. il N i e | A AL | oo iy e | Aot BT
MANISH KRISHANLAL CHADDA, RAHUL ROSHANLAL CHADDA AND PRIYA ANUJ CHADD) 1. | Authorsed Shara Capilal 172,50,00,000 Equity | 172,50,00,000 172,50,00,000 Equily 172.50,00,000
NOTICE TO INVESTORS ("NOTICE") Shares of INR1/- each | Shares of INR 1 sach
INITIAL PUBLIC OFFERING OF UP TO[#] EQUITY SHARES OF FACE VALUE OF 2 10 EACH *EQUITY SHARES”) OF OUR COMPANY FOR CASH AT A PRICE OF 2 [+] 2 I‘jﬁu:_:- Fgl:]batngwriar“d Fully g ‘100 65333‘290 T00.62,33.550 W 9:_.7%25:3325“ 90,75,03,832
PER EQUITY SHARE (INCLUDING A FREMIUM OF ¥ [«] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO ¥ £0.000.00 LAKHS COMPRISING A FRESH - e ully peic-p Equity et it
ISSUE OF UP 1O« EQUITY SHARES AGGREGATING UPTO 144000, 0" LA (THE EOFUPTO[s] L - Shares of INR 1)- each of INR 1/- each
ATING UP TO 710,000.00 L EOF UPTO [w] EQUITY: SHARES BY MOHIT SATISHKUMAR CHADDA Subjgct to extinguishment of 87,30, 158 Equity Shares
AGGREGATING UP TO £2,500.00 LAKHS, (] EQUITY SHARES BY ANUJ KRISHANLAL CHADDA AGGREGATING UP T0 72,500.00 LAKHS, [s] EQUITY SHARES BY 32 Details of Eligible Shareholders from whom Equity Shares exceeding 1% of the tofal Equity Shares bought back and accaptad under the
MANISH KRISHANLAL CHADDA AGGREGATING UP TO £2,500.00 LAKHS AND [«] EQUITY SHARES BY RAHUL ROSHANLAL CHADDA AGGREGATING UP TO Buyback are as under
2,500,00 LAKHS (THE “PROMOTER SELLING SHAREHOLDERS", AND SUCH EQUITY SHARES OFFERED BY THE PROMOTER SELLING SHAREHOLDERS, THE Iz
*OFFERED SHARES") (SUCH OFFER FOR SALE BY THE PROMOTER SELLING SHAREHOLDERS, THE “OFFER FOR SALE" AND TOGETHER WITH THE FRESH Name, ';‘:'”h" of E"““;’ E““"";":’" J"E"“‘:"’“ EquAy ;"’;:‘ “f;""““
ISSUE, THE “OFFER"). THE OFFERWILL CONSTITUTE [o]% Of Iy B =°°°D“k 'su °h‘°'ﬂm :‘"2’ B asa E 'i'ﬂ sr:“ -
e s ok wiallpcsepe ) ieaiiatilie bt 1__|ZYDUS FAMILY TRUST_ SR - e
ILakHE i 49,
ProdPOPlacamant ' 2| LICI NEW PENSION PLUS GROWTH FUND 418,746 I 480 004
e oo e b pos e cu Gyl e oo St Doceitcr 3. 2024 ki e drat i :‘[‘;:_:f m’;’[‘p’: ;g‘?if;:;;("_z R ‘é:q:;? | “:"q ggi
20261 DRHP) Board ofindia 2 94.9 L
(SEBI), BSE Limited and Mancrs\ Stock Exchange Limited of hms ("Stock Exchange: cannecion with the Offer disciosing infer i, the intention of the Company. in | KOTAK NIFTY NEXT 50 ETF |
consufiation wilh the BRLM, to undertaks & further issue of specifie &5, as may be permitied under appacable law bo any investor(s), of such specfied securibes for an Total 70,32,275 | 80.55 0.70
amcuntaggregaing upto £10,000.00 1akhs,prir o the filng of g witn e Rot: (Fred ) * Subject to extinguishment of 87, 30,158 Equity Shares
Tha detals of allolment have been provided below. 33 The sharehoiding patter of the Gompany pre and post Buyback is as fallows:
st Name of allotse Number of Equity | lssue Priceper | Face Value Premium per Purchase Date of
No.. | Sharesallotied | Equity Share ®) _ Equily Share (¥} | Equity Share () consideration (7) | allotment Cataliory of Shammhol o P m;:::'::um A Btyl:l:‘l:;a:i:y
1 Anchorage Capiial Fund 14.15,085 42 10 14 60,00.00.280 June 17, 2026 Bliybacks | ‘sharccapital | Buybaek® | share capital”
= "“;m’age Lot Sctengl] i . - e Promoter and Promoter Group and persons acting in concert (A)| 75.46,25314 74.99 748273673 75,01
i : s hesdiaermn b e |Shareholding of the Non Promoter(s) (8) 25,16,08,676 /01|
o The PrePO Piacer Stires, by siscaman, e e 12,202 5900 Foreign Investors {including Non Resident indians { 7.93,96,233 718
Sharshoidsrs irouch resohlondited Jone 132096, A G Flis/ Foreign Nationals! Foreign Corporate Bodies)
i el iy Fi I nsti Banks/ Mutual Funds/ 71,14,15 893 T1.08 Aas it
irm thal the amoun! propased igh the Fres lssus shad be { by 76.000 the Pre-IPO Placement, which is not excaeding A I iinne Danie Mo Pundyl 141 2
210,000 ks, b % of the Fresh the DRHE, 10 244,000 lakhs, subject 1o compliance with Ineutant) Gioveiirisnt Cotgaiies —
Rule 18(2){b) of the Seourities Cor i egu\alu\lﬂul& Further, we confiom Uit thes sloias (e st atzove) i ek any manner ognetted with our Company, our Others (Individuals, Bodies Corporate, Emplo ete.) 6.74 |
Promoters, the Promater Group, Directors, Key Managenal Persannels, Serior Management and our Subsidiaries, Group Companées and Associaie and directors or Key Total (A+B) 100,62 339‘30 100.00 | 99,75,03832 | 100.00

A As on revord date for Buyback fe. Friday, May 29, 2026
* Subject to extinguishment of 87,30,158 Equily Shares
4. MANAGER TO THE BUYBACK
ICICH Securities Limitod
Address: ICICI Venture House, Appasaheb Marathe Marg,
Prabhadevi, Mumbal - 400025, Maharashira, India
Tel. no.: +81 22 6807 7100: Fax no.: + 91 22 6807 7801
LVICICI Sec &l Contact person: Ramesh Vaswanal Tanya Tiwari
Email: zllbuyback@icicisacurties.com
SEBI ragistration no.: INM000011179
Validity period: Parmanent
5. DIRECTORS' RESPONSIBILITY
In tarms of Regulation 24()(a) of the Buyback Regulations, the Board of Directors of the Company accepls full respensibility for the
information contained in this Post Buyback Public Advertisement and confirms that this Post Buyback Public Advertisement contains
true, faciual and material information and duas nol contain any misleading information. This Past Buyback Public Advertisement s issuad
under the autharity of the Board and in terms of the resolution passed by the Buyback Committee on Wednasday, June 17, 2026,
Far and on behalf of the Board of Directors of Zydus Lifesciences Limited
sd- Sd- sd/
Pankaj R. Patel Sharvil P. Patel Dhaval N. Soni
Chairman Managing Director Company Secretary and Gompliance Officer
DIN: 00131852 DIN: 00131995 Membership No.: F7063
Data: June 47, 2025
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Actof 1933, as &mender (U S. Secuniis Azt or. Ui States, sxcapt
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Apollo Hospitals, directors pay over 18 cr to settle FEMA case

A CASE UNDER the Foreign
Exchange Management Act
(FEMA) against Apollo Hospi-
talsand five of its directors has
been “terminated” following
issuance of a compounding
order by the RBI and the busi-
ness group makingaone-time

payment of over ¥17.76 crore
apart from ¥18 lakh each by
the executives, the Enforce-
ment Directorate (ED) said on
‘Wednesday.

Accordingtoan ED release,
the RBIissued the compound-
ingorderaftertheagency gave

its “noobjection”in the matter.

The alleged violations
included receipt of foreign
directinvestment (FDI)worth
about 860 crore in the
multi-brand retail sector,
where FDI was prohibited at
the time; issuance of foreign

2yd@

Dedicated To Life

Zydus Lifesciences Limited

Registered Office: 2

ishr

Contact Person: \

POST BUYBACK PUBLIC ADVERTISEMENT FOR THE ATTEN‘I"ION OF EOI.IITV SHAREHOLDERSI
BENEFICIAL OWNERS OF EQUITY SHARES OF ZYDUS LIFESCIENCES LIMITED

currency convertible bonds
(FCCBs)involving around ¥70
crore; and breach of the over-
all foreign shareholding cap
of 51% applicable to
multi-brand retail trading,
involving  approximately
¥870crore. —FEBUREAU

1. THE BUYBACK
14

{Equi

for the time being in force.
1.3

21

2.2

™

the purpose of Acceplance
24

represents 5.16% and 3.84%

This post buyback public advertisement (*Post Buyback Public Advertisement’) is being made n compliance with Regulation 24(vi) and
other applicable provisions of the Securities and Exchange Board of India (Buy-Back of Securities] Regulations, 2018, as amended (*Buyback
Regulations) regarding compietion of the Buyback. This Post Buyback Public Advertisement should be read in conjunction with the public
announcement dated May 20, 2026, published on May 21, 2026 (*Public Announcement"), {he addendum o the public announcement dated
May 27, 2026, published on May 28, 2026 {*Addendum to the Public Announcement’), the letler of offer dated hiay 31, 2026 (*Letter of
Offer') and the offer opening advertisement dated June 2, 2026, published on June 3, 2026. All capitalized terms, unless defined herein, shall
have the meaning ascribed to them in the Public Announcement read with the Addendum to the Public Announcement and the Letier of Offer.

Zydus Lifesclences Limited (*Company’) had announced the Buyback of not axcaading 57.30,158 (sighty seven fakh thirty thousand
ona hundred and fifty eight) fully paid up equity shares of the Company, each having a face value of INR 1/- (Indian Rupee One only)
ity Shares), representing 0.87% of the total number of Equity Shares in the paid-up equity share capital of the Company, at a price
of INR 1,260)- (Indian Rupees One Thousand Two Hundred and Sixty only) per Equity Share (“Buyback Price’). payable in cash for
an aggregate amount nol exceeding INR 1100,00.00,000/- (Indian Rupees One Thousand One Hundred Crore only) ("Buyback Size®)
from all of the Equity Shareholders/ Beneficial Gwners, including the members of the Promater and Promoter Group, who hold Equity
Shares as of the Record Date i.e., Friday. May 28, 2026, on a proportionats basis through “Tender Offer” route as prescribed under the
Buyback Regulations, Companies Act, rules framed thereunder including the Share Capital Rules and Management Rules, 1o the extent
applicable, and the Listing Regulations ("Buyback’), The Buyback Size doss not include transaction costs viz. brokerage casts, fees,
tumover charges, applicable laxes such as buyback tax, securities transaction tax, gaods and services lax, stamp duly, e1., Bxpenses
incurred or 1o be (ncurred for the Buyback like filing fees payable to the SEBI, advisors! legal fees, public announcement publication
expenses, printing and dispatch expenses and other incidental and related expenses, ete. (‘Transaction Costs™), The Bu
of the aggregate of the total paid-up equity share capilal and free reserves of the Company as per the lates!
audited standalone and consolidated financial statements of the Company as at March 31, 2028, respectively,

Ths c iy adoptad the Tender Dffer route for the purpose of the Buyback. The Buyback was implemented using the “Mechanism for
of shares through Stock Exchange” notiied by the Securities and Exchange Board of india (*SEBI') vide SEBI circular no
CIRICFDIPOLICYCELLI/Z015 dated April 13, 2015, read with SEBI circular CFDIDCR2/CIR/P(2016/131 dated December 9, 2016, SEBI
circular no, SEBIHOCFDOCR-IICIRIPZ021/615 dated August 13, 2021 and SEBI circular no. SEBIHOICFDIPOD-2/PICIRI2023/35
dated March 8, 2023, and such other circulars or notifications, as may be apalicable, including ary amendments or statutory modifications

The tendering period for the Buyback apened on Thursday, June 4, 2026 and closed on Wednesday, June 10, 2026,
2. DETAILS OF THE BUYBACK

87.30,158 {eighty seven lakh thirly housand one hundred and fifly eighl) Equity Shares were bought back under the Buyback, at a price
of INR 1,260/~ (Indian Rupees One Thousand Two Hundred and Sixly anly) per Equity Share.
Tha total amount utilized in the Buyback is INR 109€,99,99.080)- (Indian Rupaes One Thousand Minety Nine Crore Ninety Nine Lakn
Ninety Nine Thousand and Eighty only) exciuding Transaction Costs.
The regstrar to the Buyback 1.e.. MUFG Intime India Private Limitad (formerly Link Intime India Private Limited) ("Registrar’), considered
51,454 (fifty ame thousand four hundred and fifty four) valid bids for 81,72 41,315 (i
three hundred and fieen) Equity Shares in respanse o the Buyback, resulting in tha subscription of approximately 93.61 imes the
maximum number of Equity Shares pmposed to be bought back. Of the total 51,718 (fifty one thousand seven hundred and eighteen)
bis received, 264 (twa hundred and sixty four) bids for 14,849 (fourteen thousand eight hundred and forly nine) Eguily Shares were nol
considered since they were nol Eligible Shareholders as an the Record Date. Additionally, of the total B1,72,63.131 (eighty one crore
seventy lwo lakh sixty three thousand ane hundred and thirty one) Equity Shares for which bids were recelved, bids by 173 {ane hundred
and seventy three) Eligible Sharehclders for 3,308 (three thousand three hundred and six) Equity Shares under the Reserved Category
and 28 (twenty eight) Eligible Sharenclders for 3,661 (three thousand six hundred and sixty one) Equity Shares under the General
Category, were over and above their sharehoiding as on the Record Date, and hence such Equity Shares nave not besn considered for

The details of the valid applications considered by the Registrar are as follows;

{elghty one crore seventy two lakh forly one thausand

ryback Size

Particulars

Number of Equity
Shares reserved

in the Buyback

Total valid bids
received in the
category

Total Equity
Shares validly (%)
tendarad

Response

Reserved Catogory for Small Sharehelders

13,08,

524 44,748

34,18,225

261

‘General Category for other Eligible Shareholders
Total 1

74.20,

B7,30,

634 6,706

81,38,23,090

10967

158 51,454

81,72,41,315

9361

2

with the Addend

All valid bids were considered for the purpose of Acceptance in accardance with the Buyback Regulations, Public Announcement read

such Eligible Shareholders

and the Letter of Offer,

made direct funds payout to Eligible Shareholders whose Equity

2.7 Equity Shares hekd

dune 17, 2026. The

the Buyback wera transferred ta the Company s Demat Account on Wednesday,

2

w oW

Equity Shares in

1 of acceptance! rejection has been dispatched
by the Regstrar through emaill physical mode to the rélevant Ellgible Sharehaiders on Wednesday, June 17, 2026

The seitiement of all valid bids was completad by Glearing Corporation an Wednesday, June 17, 2026. The Clearing Cerporation has
Shares have been accepted under the Buyback. If bank account details
of any Eligibla Sharsholders were not available or if the funds transfer instructions were rejected by RBI or relevant bank, due to any
reason, then the amounis payable to the Eligible Shareholders were transfered (o the concemed Seller Member for anward transfer to

form have been retumed to the respective Eligible Sharcholders/ lien
removed by the Clearing Corporations on Wednesday, June 17, 2026

The extinguishment of 87,380,158 (eighty seven lakh fhirty thousand one hundred and fifty eight) Equity Shares in dematerialized farm is
currently under process and shall be completed on or hefore Monday, June 29, 2026,

CAPITAL STRUCTURE AND SHAREHOLDING PATTERN
The capital structure of the Company, pre and post Buyback. is as undar:

Sr.
No.

Particulal

s

Pra Buyback

Post Buyback®

[
| Na. of Equity Shares

Amount (in INR)

No. of Equity Shares

Amount {in INR) |

1. |Authorised Share Capilal

172,50,00,000 Equity
Shares of INR 1/- sach

2. |lssued, Subscribed and Fully |
Pald-Up Share Capital

100.62,33 950
fully paid-up Equity
| shares of INR 1~ each

172,50,00,000

172,50,00,000 Equity
Shares of INR 1/- each

172,50,00,000

100,62,33 980

58.75,03 832
fully paid-up Equity Shares
of INR 1/- gach

99,75,03,852

“ Subject (o extinguishmen
3

Buyback are as under:

t of B7,30,758 Equity Shares.

Details of Eligible Shareholders from whom Equity Shares exceeding 1% of the total Equity Shares bought back and acoepted under the

Sr.
No.

Name Numl

Shares accepted
under Buyback

ber of Equity

Equity Shares accepted
a5 2 % of total Equity
Shares bought back

Equity Shares accepted
as a % of total Post

ZYDUS FAMILY TRUST

63,49,542

7273

Buyback Equity Shares”
64

LICE NEW PENSIO

N PLUS GROWTH FUND

4,18.746

04

PARAG PARIKH LARGE CAP FUND

1,89.079

02

KOTAK MAHINDR:

KOTAK NIFTY NEXT 50 ETF

A TRUSTEE CO LTD AC

94,908

01

Total

70,32,275

0.70

“Subject to extinguishment of 67,30,158 Equity Shares.

g

The shareholding patter of the Company pre and post Buyback s as folaws,

Categary of Sharcholder

No. of
Shares Pre —
back®

Shares -Past

Wo'of | %taihe Post

75.46,25314

Buyback®
74.82,73,673

Promoter and Promater Group and persons acting in cancert (A]
 the Non B}

25,16,08,676

Foreign Investors (including Non Resident Indlans |
Flls/ Foreign Nationals/ Foreign Corporate Bodies)

7.23,96.233

Insurance/ Government G

Financial Institutons/ Banks/ Mulual Funds/

11,14.15,893

Others (Individuals, Bodies

Corporate, Employees. ete.)

6.77.96.550

Total (A+B)

10062,33,990

* Subject to extinguishmen

sdi-
Pankaj R. Patel
Chalrman
DIN: 00131852
Date: June 17, 2026
Place: Ahmeadabad

ICICI Securities [

Contact persen: Ramesh Vaswanal Tanya Tiwari

* A5 o record date for BUYbACK L. Frday, May 29, 2026,

t of 87,30,158 Equity Shares,

4. MANAGER TO THE BUYBACK

ICICI Securities L

Address: ICICI Venlure House, Appasahieb Marathe Marg,
Mumbai - 400025, Maharashtra, India

Prabhade:
ol. no.: +91 22 681

mited

07 7100; Fax no.: + 91 226807 7801

Email: zll buyback@icicisecurities com

‘SEBI registration n

INMOODOT1178

Validity period: Permanent

5. DIRECTORS' RESPONSIBILITY
In terms of Regulation 24(i)(a) of the Buyback Regulations, the Board of Directors of the Cempany accepis full responsibility for the
information cantained in this Post Buyback Public Advertisement and confirms that this Post Buyback Public Advertisement contains
true, factual and material information and does nt contain any misieading information, This Post Buyback Public Adverfisement is issued
urider the authorily of the Board and in terms of the resolution passed by the Buyback Commities on Wednesday, June 17, 2026,

Farand on behalf of the Board of Directors of Zydus Lifesciences Limited

Sdi- Sdf-
Sharvil P: Patsl Dhaval N. Soni

Managing Director Company Secretary and Compliance Officer
DIN: 00131995 WMembership No.: F7063

24/92,30,159

24,99

100.00

‘CONVERSATION HAS SHIFTED FROM ATADOPTION TO A ECONOMICS’

Databricks sees India as key
mkt for regional Al models

OJASVI GUPTA
San Francisco, June 17

INDIA'S SCALE, LINGUISTIC
diversityand growingfocus on
Alsovereigntywillmakeit one
of themost important markets
for smaller, cost-efficient arti-
ficial intelligence models,
Databricks Chief Executive Ali
Ghodsi has said, as the com-

COST-EFFICIENT MODELS

m Databricks' Al business is now generating an
annualised revenue run rate of over $1.7 billion

'édctdbrml

pany unveiled a Al
agent technologies at its Data
+AlSummit.

Speaking to reporters,
Ghodsi said Databricks is
working with local partners in
India, including Reliance, as
enterprises and government
organisations seek sovereign
Aland cloud infrastructure.

“There is a whole region
that is being developed by
Reliance with local GPUs and
infrastructure, and we are
active in that,”Ghodsi said.

Reliance has separatelycom-
mitted massive investments in
Al infrastructure, including
planstoinvest roughly $110bil-
lion to position India as an Al
hub, building Al-ready infra-
structure through Jio.

Reliance Industries Chair-
‘man and Managing Director
Mukesh Ambani said virtually
that the groupisleveraging the
Databricks Data Intelligence
Platform to unify and govern
petabytes of data across its
diverse businesses. The cen-
tralised data architecture sup-
ports Reliance’s Al ambitions
by connecting data from Jio’s

B The firm plans to hire more than
600 graduates this year

ALI GHODSI, CEO, DATABRICKS

There is a whole region

7 thatis being developed
mDatabricks by Reliance
| also with local

| Cortorgents  CPUsand

whichhelpin  infrastruc- =

automating ture, and we |
7 actions across are active

enterprise B

systems

subscribers, retail customers,
petrochemicals operations,
and emerging new energy
businesses.

Ghodsi added that India’s
price-sensitive market and
hundreds of languages create
demand for smaller open-
source and regional Al models
alongside frontier proprietary
systems.

gets functionssuch asfinance,
sales, marketing and opera-
tions, allowing employees to
ask  questions, generate
insights and execute tasks
using natural language.

The launch places Data-
bricks more directlyincompe-
tition with enterprise Al offer-
ings from Microsoft,
Salesforce, Google Cloud and
OpenAlall of which areracing

among customers. Ghodsi said
that the conversation has now
shifted from Al adoption to Al
economics, with focus on con-
trolling costs while expanding
Alusage.

To address that challenge,
Databricks launched Unity Al
Gateway, which automatically
routes workloads to different
models based on task com-
plexity. Simpler requests can

Globally,concerns against
Testric ce Al
models have been flagged
These models remain critical
for research and innovation
despite proprietary frontier
models continuing to lead on
performance.

Databricks launched Genie
One, its newAl-powered agen-
tic coworker designed to help
businesses automate tasksand
make decisions using enter-
prise data. The platform tar-

Alagentscapableof
automatingworkplace tasks.
The San Francisco-based
company, which is valued at
$134 billion, has also intro-
duced Genie Agents,which can
automate actions across enter-
prisesystems,and Genie Code,
a tool focused on data engi-
neering and machine learning
workloads. The company u:
the summit to acknowledge
concerns around Al spending

Zepto cuts cost per order,but
profitability remains elusive

ANEES HUSSAIN
Bengaluru, June 17

ZEPTO'S COST OF fulfilling
eachorderfell by nearlyathird
in FY26 as higher throughput
across its dark-store network
improved operating efficiency,
but the quick-commerce firm
remains some distance away
from profitability,accordingto
disclosures in its IPO filing.

The company’s all-in cost
per order, which includes sup-
ply-chain,marketing, technol-
ogy and corporate costs,
declined to ¥150.71in FY26
from ¥185.11 a year earlier
and further to X127.79 in the
quarter ended March 2026.
The improvement came as
order volumes per dark store
increased and customeracqui-
sition costs fell sharply.

Order volume per dark
store per day rose from 1,565
inFY25t01,677 in FY26 and
further to 2,140 in the March
2026quarter,evenas the com-
pany’s dark-store count
increased only modestly from
1,029t01,139during theyear.
The disclosures suggest Zepto
is relying on higher utilisation
of its existing network to im-
prove economics rather than
rapid geographicexpansion.

Thesharpestimprovement
came in digital marketing
costs.Marketing cost perorder
fell from ¥33.75 in FY25 to
%4.31in FY26 and further to
%1.01 in the March quarter,
reflecting stronger user reten-

IPO BOUND

M Zepto's all-in cost per
order declined to
%150.711in FY26 from
%185.11 a year earlier

M Its order volume per
dark store per day rose
from 1,565 in FY25 to
1,677 inFY26

B The company's
marketing cost per order
fell from 33.75 in FY25
to3.31in FY26

tionand lower customer acqui-
sition spending. Fixed costs per
order also declined from
%80.19 to ¥52.34 over the
same period as higher order
volumes improved operating
leverage. By contrast, supply-
chain variable costs, which
include picking, packing and
delivery expenses, remained
relatively stable, easing only
from ¥63.03 per order in the
June2023 quarterto361.24in
the March 2026 quarter.
Yetthegainshavenot trans-
lated into profits. Adjusted
Ebitda per order remained neg-
ative at ¥59.40 in the March
2026 quarter, while free cash

flow perorder stood at negative
%42.01.Although both metrics
improved significantly from
June 2023 levels, they remain
firmly in the red. In absolute
terms, losses continued to
widen as the business scaled
up. Zepto reported a restated
loss of ¥5,905 crore in FY26,
comparedwith 4,700 crorein
FY25, making it the most loss-

smalleroropen-
source models, while more
advanced workloads are
directed to frontier systems.

Databricks also plans to
hire more than 600 graduates
this year, more than doubling
previous intake levels, as it
expands its Al and data plat-
form business globally.

he  writer  was in

San Francisco at the invitation
of Databricks)

lIM Bangalore
secures Tata
Trusts grant

URVI MALVANIA
Mumbai, June 17

TATATRUSTS HAS committed
agranttotheIndian Institute of
Management (IIM) Bangalore
tosupport the development of
its undergraduate campus in
Bengaluru. The funding will
support academic and residen-
tial infrastructure, faculty

and research at

quick-commerce players. By
comparison, Blinkit reported
losses of ¥929 crore, while
Instamart posted losses of
33,511 crore.

The company also trails its
rivals in cash reserves. As of
March 2026, Zepto’s cash and
investments stood at ¥5,680
crore,compared with ¥17,972
crore for Blinkit and 15,053
crore for Instamart.

The proposed IPO is
expected to strengthen that
position.Zeptoplanstoraise up
t0¥8,010 crorethroughafresh
issue of shares, potentially tak-
ing its cash balance to nearly
13,700 crore beforeexpenses.

Notably, the largest identi-
fied use of proceeds is not
expansion but supporting
existing operations. The com-
pany has earmarked 1,735
crore towards lease rentals for
existingdarkstores,compared
with 1,629 crore for setting
upnewstores.Another31,325
crore has been allocated for
technology and cloud infra-
structure, while ¥520 crore
will be used for marketing.

the School of Undergraduate
Studies,whichwillbegin classes
inAugust this year.

The announcement comes
days after Tata Trusts Chief
Executive Siddharth Sharma
signalled the partnership in a
LinkedIn post as he pushed
backon reports about the gov-
ernance-related scrutiny sur-
rounding the trusts. At the
time, Sharma had highlighted
plans foracollaborationwitha
reputed educational institu-
tion to establish a world-class
undergraduate university.

“The Tata Trusts have for
overacenturysupported some
of India’s most defining insti-
tutions like the Tata Memorial
Hospital and the Indian Insti-
tute of Science. This support
reflects the same instinct, to
build institutions of enduring
value through support at an
early, formative stage when
philanthropic capital can
shape not just a building ora
budget, but the character and
ambition of an institution
itself,” Noel Tata, chairman,
TataTrusts, said.

LG's robotics play isinside the robot

ANEES HUSSAIN
Seoul, June 17

LG ELECTRONICS HAS builta
humanoid home robot called
CLOID that can move around a
house, interact with appliances
and perform simple tasks. The
company hopes to commer-
cialise it before 2030. But the
biggeropportunity LG seesmay
not be in selling robots at all.
Instead, the South Korean elec-
tronics giant wants to becomea
supplier of one of the most
important components inside
them: actuators — the motor-
and-gear systems that enable

robots tomove.
Asked whether LG plans to
sellits actuators to other robot
urer: Youngjae

LG Electronics' CLOID can move around a house, interact with
appliances and perform simple tasks

The strategy is familiar ter-
ritory for LG. While consumers
know the company for televi-
sions, refrigeratorsand washing

ines, much of its success

Kim, who heads the com-
pany’s robotics platform
research, said the answer was
an unequivocal yes. The com-
pany sees its decades of expe-
rience in motor technology as
acompetitive advantage that
can be applied to the emerg-

| ing robotics industry.

epaper_ﬁnancialexple&s.mn'. .

has come from supplying criti-
calcomponents toothermanu-
facturers. Its display panels
power televisions sold under
rival brands. Its camera mod-
ules are used in smartphones,
whileits batteries and electric
powertrain systems are sup-
plied toautomakersaround the

world. LG now wants to repli-
cate that model in robotics.At
the centre of that ambition is
AXIUM, the company’s actua-

panies are capable of manufac-
turinghigh-performanceactu-
atorsatscale,creatingan open-
ing for suppliers with deep
engineering and manufactur-
ingcapabilities.

LG believes it is well posi-
tioned to capture that market.
The company has spent more
than two decades working on
robotics, from early home-
cleaning machines to commer-
cial service robots, warehouse
automation systems and
roboticarms deployed initsown
factories. That experience has
helped it build both the hard-
ware expertise and operational
know-howrequired tocompete
inthesector.CLOiD remainsan
important part of the plan But

tor platform that ines a

motor, gearbox and drive unit
into a compact package. The
opportunity is significant
because actuators are among

thelarger

where. If the robotics industry
develops along the lines of
smartphones or electric vehi-
cles, a handful of brands may

the most parts of a

liers capturea

robot. Industry 0
gest they account for 40-60%
of a robot’s production cost.
Onlyalimited numberof com-

1
subslannal shareof thevalue.

(The writer was in Seoulon

theinvitation of LG Electronics)



